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1./ 21.11.96  shri AT Jha’%the counsel For-the applicant.
. . R l\_/ K

[y

Heard learned counsel for the applicant. Admit.
@ 4 Issue not’ices to the respondsnts to ,”File written statement
C L \&\» 1‘0 ) ) . . - . ) ! .
(&S L’ - s within four uaeks‘. The applicant may f‘ile rejoinder, if
any, within two uaeks thereafter. List it on 15)1 97

f\(\ ‘Q f :; bef‘ore the Dy. Fteﬁlstrar f‘or completlnn of‘ pleadinas.

?/7 1 3’6/% Requlsltes should be f‘:l.led within a- ueek. \ |
5790/"17/ 85/ S (VoM. Mehrotra)
oy * ) - ' Ce .

i : : Vice=chairman

2/13.1,1957 . : ‘Thes learhed cou'nSel for the agplicant Shri |
Ajay Kume r J‘hci is pres ent. None for tre respondenss.
Notlces have: been iSaued to the reupondents. W/s

5 on 25.2.1997 for W/s,

g

(M.L.paswan ).
Registrer I/c

hds not been filed. Put

3/25.2. 1997 None' for thu Parties. /s has not been
. flled as yet. Put up on 31.3.19¢7 fa filng W/s.

(=

PR 3 | ' * ! . \A ‘» ' | ( S.P.Sinha )
: Lot s Dy. Registrar I/c

. ' N
. ! 5 o

« ’

MPS, -
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+/31.,65,97 Shri A.A,Jh;, th: learned couunsel fyr the applicant

€ pL“S“HE a/s bgg not peen lePd so fdr. rut up on
02,05.1v97 for filing /S,

’ W | | . |
[ ) - \
G"J ) . i ‘ \Soi.birlha)

 Registrar I/c

5/9.9. 1297 ' None for theparties. The instant appliéation was ¥
te be listed on 2, 5. 1997 before the under51gned but

the same-gggld net~beﬁlisted 1qigxergsntly; e

A vmkdlatnqna appedars to have been flled by

the ledrned counsel Shri P.K.Vernd,Railwdy advocate,
Written statement has not yetbeen filed., Put up on

1,10. 1997 for filing. written statment. | )
" hraacd "
"—_________.——1

S . - : ( S, Prasad )

NIPS. . DY. Registrdr I/C‘ 3 "i ‘:'

6/1,10,1957 : None for the parties, Written statement

. ‘has not yet been filed, Four week's further
time is allowed to file written statement,

as a last chance, Put upon 5,11,1997 for
completion of records, No further time shall

be given for this purpose, ’ ; : gﬁvzvgyz

MIS, ‘ . : : ' - Dy.Regiatrar
7/5.11.1997 - Nene for the parties, yritten statement
‘ has not yet B&en filsd. Put up.on 5412.97 for

.cemplet;on of records. - o T%¢< pwdng';

"( Bse K. Akhauri )
- Dy. Ragistrar 1/e

|



315’12‘19921nf The.learnéd counsel for the applicant Shri Ajay
' ~ Kumdr Jha is present, None for the respondents., Written
statement has not yet been filed though- suﬁflclent time
was given therefor. In the c1rcumStances, let this case
_ be listed before the Hon'ble Bench for dlrectlon on
2,1,1998., In the meantime, the resporndents may file

| o ' their written statement, &/\Ajﬁifjéﬁélt
ks . ——

( V.K.Srivastava )

MES, Dy.Registrar
3./ 2;1:98 ‘ W/S not filed so far. Four weeks further time is
| allowed for the same. Rejoinder may be filed within tuwo
weeks thereafter. List it on 20f2.98 for direction.
/ces/ . o S W\Q
L (V.N. Mehrotra)
Vice-chairman
10/20,02,98 .  Shri P.K.verme, .learned counsel for the
respondents, states that he will be filing W/s toaay.
_ he - The applicant is allowea three weeks tlme to file.
e €T L : o
UJLS d£*ug ‘rejoincer.
hoe 4— wfe Liston 06,05,1998 for‘alrectlo
chpbv\ﬂlg s - XL
‘l 3(“":/[3\‘ '\}—/@@/’—\
W - JoPind (L. Re Ko Prasaa) (v N Mehcotra)
%4“’"5—?3 P+ Memper(A) - vice-chairman
11./.6.5.98. MXSXREXXﬁiieﬁxsmxfaxxxihe
W/S has been filed on behalf of the respondents. The
applicant may'file rejoinder within three uéeks. iét it on
23.7.98 for diractipb. o | : V§ 
/ces/ . (L.R.K. Prasad) - . (V.N. Mehrotra)
fﬁ/' - Member (A), ' Vice-chairman
;J@ﬁ?yiﬁl 12/23,07.98 Re301raer not flled by the appllcante
'éwgéa/ﬁv/ ' . * THree weeks further tlme is allowed forAthe same,
“ Jkybzgé};J? S ulet on 06.10.19s8 for dizectlon. in/
ek T e N
»ﬂ\ﬁ/ @/1 c{, e (L.._%.K.Pra ’ ‘ ' (V.N. Mehrotra)

',&S‘q < %7 , Membe r(A) . : Vvice~-Chaimmn
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130/ '6010.980 None for tﬁe partiGSQ

‘List it on 9.32.98 for dirsction.

/ces/ (LAKSHMAN JHA) (L.R.K. PRASAD) ¥ :
B MEMBER (J) MEMBER (A)

14./ 9.12.,98. As the pleadings in the cass are complete, list it

on 10.3.99 for hearing{5 o kﬁ{degﬁyggi
. ; ’ _ * 7
/cBs/ (LAKSHﬁ%%JJHA) | (L.R K. PRASAD)

MEMBER (3) ‘ MEMBER (A)-

15/10.3.99 Let it be adjourned to 11.3,99 for hearing for want’

of time, . . . C
_ , . (s.Narayan)
XKX CBS Vice~Chairman
164/ 11.3.99, Let it be adJourned to 12 3.99 for hearing 4 fof

: uant of time.

/cBs/ S o . (S. Narayani 2 ¥
: ' Vice-chairman

17./ 12.3.99, None for the applicant. On the request made by

the counsel for the respondents, it may be listed again

for hearing on 5.4.99,. 0

/CBS/ U o . o (s. Narayan)
Vice-chairman

18/05,04,99 None for the parties,

On the prev;ous date i,e. on 12,03,99,

also there was no responue from the side of the’ appli-

cant, That belng as such this O.A. is dismissed for

default, .
; , ~ Q ‘
- o . (S.Naizziff///’
//S : Vice-Chaiman



) & 04 - 581/96

19./ 11.4.2000,

In terms of today's order passed in MA 40/2000,
this OA is restored to its original file and number and
is directed to be listed on 10.,5.2000 for hearing.

. JeBS/ -~ (L.R.K. PRASAD) (5. NARAYAN)
o MEMBER (A) | VICE-C HAIRMAN

20/10.5.2000 AspP DB of Court No. I is sitting at Ranchi,
list it for hearing on 14.7.2000 .

AKJ L ,HMINGLIANA) (L.JHA) -
' MEMBER(A) MEMBER(J)

. ®
% - 3 -

21/1%4+7,2000.. .None for the parties.
List it for hearing on 25,8,2000

L

/)

AKJ  L.HMINGLIANA) (L:THA)
-+ MEMBER(a) = ° | MEMBIR (J)

22/25.08,2000 : For want of time, the hearing is adjourned

t029,09,2000,

(L.Hning liana,/M(A) .. (Lakshman Jha)/M(J)

s kj

» - + .-



(A_581/96 s

[

23/29.9.2000  Shri Ajay Kumar Jha, counsel for applicant
Shri'S.R. Sharan, counsel, for Shri P.K.Verma,
counsel for respondents
*.‘Tﬁehlearned counsélron béhalf of the
applicant prays for time. Idist it for

hearing on 22.11.2000.

SKS ( L. Jha )/M(J)

<

24/22,11,2000 : For want of DB, tne hearing is adjourned to

(L.R.K. PFasad)/M(a)

skj

25/19,12, 2000 None for the applicant. v - .
Shri M.Tiwary, for Shri B K.Verma, Rly, counsel,

List jitfor hearing on 31.,1,2001 as a -last bhance.;

-

a - . L

MPS., . > -
l , ( Lakshman Jha )/M(J) -
26
31.1. 2001 . ‘
CM On request, list it on 16.3.2001 for hearing.
(LOR -K.B?ré‘i (S ‘Narayan)
M(a) VeCo

27/16.03.2001 :  For want of time; the hearing-is adjourned

ng@u%'%zom' W@QB/

skj (L.Jha)/ M) (L.R, K.Prasad)/M(a)



28/

Y 4

‘ 30/3

!

i
t
T
i

i6.4.2001

0.8.2001
% )
i

i SKS

232/0101102001 :

i: skj
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None for the parties,

The O.aA. Was dismissed for default on
5.4,1999 and it was restored by ordef 'dated

11,4,2000 passed in M.2. 4C/2000, Since then

.there was only one appearemnce for the applicant

on 29,9,2000, If there is no appearemce for the
applicant again on the next date, the O, A
may have to be dismissed again for default, List

it for hearing on 11,7,2c001, &N\&

- ndhglidna’ )/ (a)

( . (
For want of D.B., hearing is adjourned to

30,08,2001,

’

L. HMINGLIANA)AM(A)

None for the applicant

Shri P.K.Verma, counsel for respondents

List it for hearing on 9.10.2001.

(| L. Hmingliana )/1(a) (Lakshman Jha )/M(J)

Shri A K. Jha, counsel for the applicant
Shri P.K.Verma, counsel for the respondents
With consent of both the parties
list it on 1.11.2001 for hearing.
\G/
( L. Bha )/M(J)
None for the _parties; |
List it om 12,12,2001 for hearing,
‘ 4
(L.R,%:Prasad) /M(a) -



33L,

oM _None for the partieS- Be listed on
oo - 3 2\2002 for hearing.
L e s s
S N”/COC/ ~ (B.N.singh Neelam)
R (LR .KsFEasad)
i o - ’ : Mm) L. V.Ce.
34/4.2.2002 '~ |©None for the parties. ’ ‘
List it for heazinjvjirii;%tjfff:;/ &
f Ak ol | 7%§%z;_,.
MES, ) ( Sarwestwar Jha )/M(a): °
35./ 26.2.2002. Wone for the parties. List it on ,

19.3.2002 for hearing. JL(0¢~3/42b4117w;f
/ces/ (SHY ATlA DBERA)/M(J) | B (SARWESHWAR JHA)/M(A)

36

119.3.02 : S ‘ IS

| CM D.B. not available. pist it on 24 4 2002 for J
S . hearing.. L St e .

ﬁ: o l', L B (L opraoad) )

| L M) .
'!:37/24.4;2002 This is mattér of Single Bench. Be

listed it for hearing on 26.4.2002.

SKS : (L Prasad )/M(A) (B.N.Singh Neelam)/VC B
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38/26.4.,2002 - None for the parties .

| It is observed from the record that nobcdy

was present on behalf of the applieantA

on 12.12.01, 4.2.2002 and thereafter. List it

on 1315}2002 for hearing. If nobody aépears
on behalf of the applicant onrhext date,
necessary order will be passed on that date.
$~/ ,
' ( L.R.K. Praead)/M/(A)

SKS

9./ 13.5.2002. None appears on behalf of the applicant even
- today. It appears that the applicant has lost interest in
pursuing this case. In view of ths order dated 26.4.2002 ,

this case is =¢ dismissed for non-prosecution.

e F

4——/.

/ (SHYMA DOGRA)/M(3Y | ' (L.R.K. PR AS AD) /M ( A)




